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OPEN_COURT
CENTRAL ADMINSSTRATIVE TRIBUNAL, ALLAHAEAD BENCH

ALLAHABAD

Allahabad : Dated this 28 day of August, 2000
Original Application No. 1689 of 1993
District : Allababad
CORAM; -
Hon'ble Mr. S. Dayal, A.M.
'ble Ha udd M.

Sri.Vijay Prakash Son of Sri Madan Ram,
vishwakarma, Resident of 3-A, Auckland Road,
All ahabad.
(Syi Saumitra Singh, Advocate)
e o s o o Applicanti

Versus

1, Union of India through Ministry of

Tel ecommunication Department,
2e District Telecommunication Manager,
Cieil Lines, Allahabead.

(Km. Sadhna Srivastava, Advocate)

e o ¢« « « shesponaents

OBDER (O r al)
' . udd .M,

The applicant has filed this OA for issuance of
a direction to the respondents for regularisation of
his services as Group 'D' employee and for permitting

him to work and for reinstatement to his post,.

e The applicant claims that he worked as a casual
labour during the period from 4-4-1984 to 01-3-1985 in

the office of S.D.0. Phones(East) and as such, he had
worked regularly and continuously in that capacity on
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auster rcll for V6 days. mmmm
thst he was s.so allowed to work om muster roll 11
the montk of February, 1997. Ee has motl beem | "

i
vork after Fsbrusry, 1591 whereas his jumiors are \-i
still workiog in the derartwent axd some jumiors Eewe vir

1

al sc been regulesrised. Eemce, he bhas filed I&is Gk .
Accordicg %< the applicant, he sentl variows represeciation
through registered post amd 2150 perscozlly reguested

the agtbcrities for pemmitiing o work DEf =o rerly

hzs been recsived.

3. We have heard counsel for the perties and peyused
the record carefully.

k. It h=s been comceded by the lcarmsd coumsel Ior
the respomients that as per evidence om record, the

Izl
applicant worked @ dzys from ipril o Merch, 1585 and

shereafter me left the job. In szpport of Ris cl=Ix

the aprlicant has filed = copy of the alleged ceriiiiess
$ssued by the S.D.Phones(Zast) Allshsbad, which == |~
anrexed 2s Annexure-3 to the G4, in vhich there 15 a2
verificztion for 356 werking days btut the learmed coumSel
for the spilicant aa.s failed to plzre befcre =S e ~
original copy of the certificale. Therefcre, in the
absence of originsl certificate it is mot possitie to
eoncluce: that the applicant actuzlly worked for 56 dags
2s claimed by him.
- It h=s been contended by the lesrmed counsel for
the mspnniM5ta:EtMmtoftheﬁmﬁmm

3 ¥y the dpex Court in in SLP Fo.1280/1999-Eamgopzl T=. i

' ©0I & Ors, a scheme of 1989, which came intc effect om

> g 1-10-1989 was framed by the degartmest for regrlarisatiom

of casuzl labours. A copy of the scheme hes been placad

before us for peruszl. One of the conditioms for grazt

of temporary status to the caspal lszbours is that
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ne must have render
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ed & continuous gervice of atleast

one year, out of which.ha.mugt nave engaged on work
The applicant in the present

jod of 240 daysSe
worked continuously as

for a per

t least for one years The applicant,

casual labour @&
not entitled for any bene

oid of any merit and h

f£fit of the

is, therefore,
scheme. The OA 18 dev ence 1s

dismiased with no oider as to costse
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